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(b) the lollowing ml~en found in, or brought from, 
a forest, that is to say :- 

(i) trees and leaves, flowers and fruits, 
and all otlier parts or produce not 
hereinbefore mentioned of trees, 

(ii) plants not being trees (including 
grass, creepers, reeds and moss), 
and all parts or produce of such 
plants, 

(ii*i) g i l d  animals, and skins, tusks, lzorns, 
bones, silk, cocoons, honey and wax, 
and all other parts or produce of 
animals, and 

(iv) peat, surface-soil, rdck, and minerals 
(including limestone, laterite, mi- 
neral oils, and all products of mines 
or quarries) : ". 

A~nerrdment 3. For clause (b) of section 4 of the said Act the 
following shall be substituted, namely :- 

" (b) specifying as nearly as possible the situation 
and limits of such land ; and ". 

ernment " shall be added. 
5, For clause ( a )  of section 6 of the said Act the 

" (a) specifying as nearly as possible the situation 
and limits of the proposed forest ;". 

6, After section 9 of the said ,4ct the following 
after section shall be inserted, namely :- 

submit the statement to the Local Government 
together 
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